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D.PurkagésthaL JM, . ' -
Learned advocate, M}f Arora by filing . this appiication
on behalf of the official respdndents prays for extension ’of time
, for implementation of the judgment dated 7.12,1999 in O0A 878/97.
It is stated by the learhed advocate, Mr. Arora that the said judgment
dated 7.12.1999 has been corrected by this Tribunal by an order dated
13.12.1999 and certified ‘copy was made available to thé official
respondents on 23.2.2000. It is also submitted by the learned advocate
Mr.Arora that the official respondents preferred an appéal before

the High Cour;‘for adjudication. There is also a contempt application

against the official respondents filed by the applicant before this

*/;4 Learnerd’ advocate, Mr. Arora also prays for condonation
of deiay in filing‘ the apblication for extension of' time. Learned
advocte for the original applicant raised objection. He submits that
'thé respondents afe intentionally ‘delaying ‘the implementation of
the judgment taking the plea which is not sustainable in law. We
do not find any impedimeht on behalf of thé respondents to take

expeditious steps in the matter of implementation of the judgment

‘since they could not obtain any stay order from the High Court by
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filing the appeal. However, we are granting last chance to the
official respondents to implement the order within two months from
the date of communication of this 6rder subject to payﬁen; of cost
of Rs.BOQO/— (Three thousand) to be paid to the applicant since the

- applicant is facing hardShip for nonQimpleﬁentation of the judgment.

. Learned advocate for the official ‘respondents submits that vthe
applicant filéd a contempt application after filing the appeal before
the High Cburt. Be itvumntioned that no further time will be given [/

i floe adv v allend {rrw/zv oo ler Hs gA/ COtvl—

to the respondents)\MA is accordingly disposed of.
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